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N - SALE NOTICE

R SALE OF IMMOVABLE PROPERTIES
-A [See proviso to Rule 6(2) & 8(6)]"

‘sad with proviso to Rule 6(2) and 8 (8) of the Security Interest (Enforcement)

irged to Bank of Baroda, the Secured Creditor, possession of which has been
'below mentioned account’s, The detads of Borrower/s/Guarantor/s/Secured

Mime | Reserve Price | Status of Property Name of
stion | EMDand BID [Possession|  Inspection Authorise
increase Amount date & officer
Time.
Date:| Reserve Price: | Physical |ingpection Date:| Himmat Singh
021 | Rs.1,69,79,000/- 06-03-2021 Gehlot
Time: EMD: (Inspection Time:| (Chief Manager)
Mio | Rs. 1697900/ 01:00 PM 10 300 | 82T9224816
PM Bid Inc.. PM or By Taking | Pankaj Saini
Rs.1,00,000- |Prior Appointment | (Senior Manager
. Legal)
8960010957

him and hitps:/fibapi.in. Also, prospective bidders may contact respective

nsion of 10 minube duration aach.

ad [ sold and balance dues if any will be recoverad with Interest and cost from

Authorized Officer / Chief ,
Bank of Baroda, Banaskantha Region

LRALELLE Ll - ) R R

ACRE Lid., at

F

gituated 8t Znd Floor| [akhs onwands to
Chakravarti Complex, 200PM. 2nd Floor
:ﬂr Vijay Char Rasta, Hdmﬂﬁr
avara I'I pura, y Iy
Mo. 18, FnHPHHa.E'E? New, New
487 5q. mis. Deelhi-110001.

Admeasunng

Having built up area of
1631.25 5q. FL and In the
nama of Smi. Maha
Bhupandra Gandhi, Smit.
Mayana Mavinchandra
Gandhi, Smt. Smita
Dharmendra Gandhi and
bounded as below: East -
Sub Plot No. 2A, Wesl-
Road 40 FL, Morth - Road
B0 FL & South Sub -Plot| .
Mo4

Details of Guarantors: Sh. Bharat Ratilal Delivala, Sh. Dharmendra Babulal Gandhi,
Gandhi, Smi. Sunita Dharmendra gandhi, Smi. Nayana NavichandraGandhi,

Magae visit ACKE's websiie warw screindia.co for tender details, documents and other
raievant defails,

N - SALE NOTICE

R SALE OF IMMOVABLE PROPERTIES
A [See proviso to Rule 6(2) & 8(6)]"

raad with proviso fo Rule 6{2) and 8 (8) of the Security Interest (Enforcement)

arged io Bank of Baroda, the Sacured Creditor, possession of which has been
f below mentioned account/s. The details of Bormower/s/Guarantor's/Secured

ime | Reserve Price | Status of Property Name of
tign | EMDand BID |Possession| Inspection Authorise
SR v e
Date: | Reserve Price: | Physical |Inspection Date: | Abhishek Kamal
021 | Rs.B,73,69,785- 08-03-2021 | (Chief Manager)
Thme: EMD: Inspection Time:| 8980039854
™ Rs.B7,36,979/- 01:00 PM to 3:00| Pankaj Saini
| PM Bid Inc.: PM or By Taking | {Senior Manager
uim,m- Prior Appointment Legal)
BOBO010957

vhtm and hitps:/fibapi.in. Also, prospective bidders rrwwuhummm:ﬂ\ru

nslon of 10 minute duration each.

ARANTOR

ned/ sold and balance dues if any will be recovered with Inferest and cost from

Authorized Officer / Chief er,
Bank of Baroda, Banaskantha Reg

\ .

Sd/-
Place : New Delhi R.R.Mahapatra)
- 03,03 2021 Assets Care & Reconstruction Enterprise IK
FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation & of the Insohvency and Bankrupicy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
APPLE TILES PRIVATE LIMITED

RELEVANT PARTICULARS

Lﬂmﬁmmdnu: APPLE TILES PRIVATE LIMITED
2 | Date of incomaration of corporate deblor | 18%h Oclober, 2006
3 | Authcrity under which corporale debtor is| Registrar of Companies, Ahmadabad,
incorporated / registared India [Under the Companies Act, 1956
4 | Corporate Identity No. / Limited Liabiity | U26914GJ2006PTC043248
Identification Mo, of corparate debior AP 1A s
5 | Address of the registened office Survey No. 105/P1-2 of Vill. Makansai -
and principal office {if any) of Natonal Highway B-8, Tal. Morbi (Dist. -
corporate deblor Rajkot) Bandhunagar, Gujarat-363642 India
B commancement date in 15t March, 2021 (Order uploaded on
_|iﬂ'5ﬂ corporate deblor MCLT website on 2nd March, 2021)
7 | Estimated date of closure of insoivency | 31st August, 2021
resolution pmcess 3
& | Mame ai¥d registration rumber of the | Nama : Mr. Bhavan Trivedi :
insolvency professignal acting as ﬁﬂu. -
intesim resolution _I'-F!.’lﬂi_ﬂl'l'.'ﬂl‘lm -
9 | Address and e-mail of fhe inlerm Rieg. Add.: 55, Gth Foor, Shri Krishna
resohution professional, as registered | Cantre, Nr. Mithakhali Six Roads,
with the Board mnmma-m
Email : bhavantiyahoo com
10 mmmﬁh&ﬁr Address: 55, Glh Floar, Shri Knshna Cenire,
coMmespondence Nr. Mithakhali Six Roads, Navrangpura,
reschition professioaal Ahmedabad, Gujarat-380009
Email : bhavantiyahoo.com
11| Last date for submission of caims 18th March, 2021 .
12| Classes of creditors, if any, under clause | Not Applicable
[ummm:ﬂu:tmmznm
ascertained by the inberim resolution
penfessanal
13| Names of Inscévency Professonals kot Appicable
M;nﬂmh class
a
(Thres names for each class)
14 (a) Resevant Forms and (a) Web link :
MHFM
Details of authorized ] b) Mot ble
Ih]“ o representaives | (b) Not Applica

Motice |s heraby given that the Natonal Company Law Tribunal has ordered the
cammencament of a coporate nsclvency resolulion procass of the APPLE TILES PRIVATE
LIMITED on 15t March, 201 (Order upioaded on MCLT website on 2nd March, 2021).

The creditors of APPLE TILES PRIVATE LIMITED are hersby caled upon to submil their
ﬁuﬂymfmwhﬁmihﬁmﬂﬂhhmmmgﬂu
address menfioned against entry No. 10.
mmmwlmmmmmwmwm@ All other
creditors may submit th claims with proof in parson_ by postor by electronic means.

A financial creditor belanging o a cass, as listed against the entry Mo, 12, shall indicate its
choece of authorized representative from among the Shree insolvency professionals listed
against aniry No. 13 o act as suthorized reprasentative of the class [NA] in Form CA,
Submission of false or misleading proofs of claim shall atiract penalties.

Mr. Bhavan Trivedi
Interim Resolution Professional
Reg No.: IBBIIPA-001/1P-POO3IS Il‘.I‘IT-'iH‘IHH/

Date: 4th March, 201
Place: Ahmedabad




